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Central tdministrative Tribunal

{
K L 4 Circuit Rench, Lucknow
Date of Filing .80 \a.\Q 0
o, ¢ Date of Reecipt by Past......
P
. Beputy Registrar(])
s In the Central Administrative fritunal Luckn'ow Bench.
O-Prm, No,. 2390 (L)
naj Mhan Singh. vse Ap Pplicant
Vs,
Central Social Welfare Board N/Dglht. ... Hespondent,
=0=0~0=0=C =0~ ... _
_____ (InpeXx /
51s No, ?articulars Page No.
’ 1, Application eseo | — 1o
.8 2. Annexurg No, 1 w 13
JG S, -do- No, 2. 17 i 1=
P
4. ~d- No, 3 16— 18
5, -do- No, 4 9-28
6. -do- No, 5 19— 29
)/"( 7. =go- N;(‘),,"fé ‘Q:B’ 9
X?
. X | 30
x‘}) 8, -‘do- NO. 7
9. ~3o- No, 8 3‘? — 39
N ﬂ\qo ; |
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- 13, -do- DNo, 10 1]
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12, -do- No, 11 35-37
13, =do- No, 12
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Lucknow gated

/790
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Advocate
Counsel for the 4pplicant.



In the Central Administrative kribunal,

Iuekow Beneh.

O+)asplication No, <>.?.3 dog 1990

Raj Mophan Bingh, aged about 33 years
s/o Sri Ram mnwar Singh praesently,
posted as asstt. Project Grficer,
State Social Welfare éﬁ% Boarg,
6, Pangit Marg, Nari Kala Mandir,

lucknows:
) Applicant.

Vse

The Central Social Welfare Board,
through its Chairsnan Mrs Amerjit XKaur,
J eevan Deep Building, Parliament $trast,

New Delhi.
oo e Eesp on dent.

-0 -O -40-0"_.

Asplication Under Section 19 of tha
Administrative Tribunal act, 198

Ll FXo L o 03

May it plzase tha Hon'ble Iribunal,

-

1, That this application has been dirscted against

the order dated 2.5.90 of the Chairman through

2/~



2.

walch the #gplicant was awarded Censure entry,

2. Jurdsdiction of the Igibunal :

4,

ihe apPlicant declarss that the subject matter

of tha orders against vhich he wants radres sal is

within Jurisdiction of the ¥rivunal.

the aPolicant furthar declares that tha
apPplication is within the limitation pPrascribed
in section 2L of tha Administrative Tribunal

Act, 1985,

Fagls of the case :-

fhe facts of the case ars givan below:

(i) Zhat the petitioner was apPointed on the
post of Asstts Project Ufficer by the

respondent in the year 1982,

(11) That the apPlicant is working on the said

post since st of august 1982 continuous 1y

and the work and conduct of the applicant

vas quite satisfactory upto the mark and

00 any adverse entry is given to the applicant,

contd 3,



Z

3,

(1iiJ) That in the ysar 2983 the applicant was

(i)

(v

posted a8 4sstt. Froject ufficar in Delni
“ocial Welfare Advistory Boarg, It is

fuarther submitted that the naturs of ths

(@applicant was to inspect Alded Volunteer

Institution and extansion and promotion

of Boardi'’s programmae,

-~

That the applicant submitted a tour's
programe for the mohtn of Sgpt. 1985 to
the Chaixman of the Board, the sameg was
approved by the Chairman of tha Board, 4
covy Of thae tour programng for tha nth
of Segpt, 1985 is being flled herewith as

Annexure-i to this gpplication.

that it is pertinent to mention here that
as rer aforesaid Icur i:’zogra.nme, ths applicant
has tc inspect the insitition named as the
*A1l Indig Women's Vo luntgery “ervices at

-

Fiat No, ¥ Kiauri Nagar, New Delpi on 17.9.85.

~

Angd as per tour programme the applicant

insy ected the said institution on 17,9, 85,
and submitted his report to Chairman regarding
the institution. A copy of the inspection

report dated 37.9.85 is being filed herewith
4/~
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W/

4,

as Anngxure no. 2 to this applicationm,

vi/) That during his inspection, the applicant found

vit J

viii)

several irregularities in ths institution ang

the same Was mentioned in the inspection report.

Being annoyed to the imartial report of the
boaves

gpplicant, ths office bedng of the institution

made a comp laint against the applicant to ths

Chairman Central Social Welfare Board. The

Chairman Deihi Social Welfare Board issued a

show cause notice dated $6,10,85 to the applicant.

A copy ¢ f show cause notice dated 16,10.85 is

being filed herewith as snnexzure No. 3 to this

apPlication,

that the applicent submitted a reply on 25,10, 85
to Chairwman Delni Social Welfare Adwistory Board.
A copyof the reply dated 25,10,85 is being filed

herewith as AnneXurc-4 to this application.

that the apPlicant was trans ferred from Delpi

to Mandi Himachal Pradesh as punishment on the
5,12,198 and the mattesr was referrsed to the
Central Bureu of Investigation mr enduiry and

the applicant was directed to report to G,.B.I.

contdg S/~
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xi}

Preas
N7,

on 14th December, 1987 by *elegram, A copy
Of lelegram dated 2.12.87 is being filed

herewith =2s Annexure No., 5 t this ap Plication,

T ——

That the spplicant sppeared before the Inspector

Spi S,4, Peshin, Central Burem of Insvestigation

A.C.B. Dglni Branch on idth Vec ember 1987,

that no any CBI Heport was given to the app licant
and a chapge sheet was issued on 4.5.1988 by the
Chairman Central Social Welfars Board to the

apPlicant through whieh ths apr licant was reguired
tc submit reply within 10 days and samg Was

submitted in time. & copy of charge sheet dated
4,5.88 is being filed herewith as Annexure No,6

to this eapplication.

That an otHisr letter no, IF-B/SS/T'IC/iZB-i.?? dt.
18/26,7,82 was issued to thé applicant through

which he was informed that Dr, R.L, Sharwma, the
Dy, Inspsctor was appointed as Inquiry vfficar,.
A copyof let'tei' No, IrF.l =5/85,VC/1.28-1 29 gated

18/26, 7,88 is being filed herewith a8 Annexure. 7

to this application,

6/~
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6.

xi1) “hat the spplicant participated the Inquiry

xiiiy

( xiv)

xv/

and no,, F-1¢g7§i5;§@283(¥5§%?§%£was issued

to the a;;plicant through which a minor punish-
ment 1ike census ¥Was proposed tc be impos &l

A copyof letter No, F,15/85/VC/3% dated

12,2,90 is being filed herewitn =s Annexure~8

to this apDblication.

“hat ths spplicant made 2 representation
against said proposed punishment dated i,3.90,
A cOpy thsreof is being filed herewitp =s

Anngxure no0.9 to this application.

Lthat without considering the representation

of the applicant, the Chairmen awarded minor

punishment dated 2.5,90, before swarding the

no enquiry report was supplied t0 the applicant

which is illegal and violation of C.C.Bules.

A capy e} ta ol dt-2-5-90 wi beimy- Jidlsol o
Mmeo.lb o tha goplicalion

Lhat it is also pertinent to mention haere

that due to the aforesaid matter the applicant

it |

was confirmed on his post by opp. party, his
8eD. was withheld and he was also dropped in
the gﬁ.g'éj.'g;tfis t which was published on 25,7, 89

7/-



xvi) that the spplicant made several representa-

tions regarding confirmities and crossing
bar of efficiency and annual increment, but
no action was taken till twday. A copyof
representation dt. 28, 3.88 is being filed

herewith as 4nnexure ii to this application.

xwii) That it is also pertinent to mention here

g

6.

fr

that thesald organisation is blackelisted
by the ¥Ministry of Human Hegsources and
Development of India and Centtral Social
Welfare Board has directed the U,P‘, “tate
Social Advistory Board to take action against
the defaulting institution, A copyof the
letter tc this effect is being filed here-

with 28 annaexure-12 to this application,

that the applicant is challgnging the impugned
order contained Annexzure i on the following

S ROUNDS

Because the applicant was not supplied ths

Inqupiry Heport it is violation of rule 17

%/-



va

8.

Central Civil Service (Classification,

Control and Appeal’/ Rules 1965

iB) Because the CeB.I, rerort was also not supplied

to the applicant before awarding punishment.

Co Because ths punishing authority awarded the

out
punishment with/applying his wing ;

D, Because the applicant was punished in the

political pressure ;

B, Because an action was taken by the Hespondent

on a complaint wade by defaulter institution
thfough the Board has filed several cases

against thesaid institution,

7. Details of ranedies exhausted =

fhe applicant declares that there is no any
alternative remedy to him against the minor

punishment order dt, 25,90 ; and regarding
confirmation and E.B. he has represented on'

28.5,88 wpich is stily pending,

M 8. Matter not previously filed or pending with

any other court

9/-
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9, Heliefs:

In view of the facts mentioned in para.,, above
the applicant prays for the following reliefs:

i) that this Hon'blg iribunal may bs pleased

~

to Quash the impugned ozder contained in

Annexurg=s~ to this gpplication ;

if] that the Hespondent may be further directed

-

to confim the applicant and allow him to
- Q<from |- B-19%6
cross the efficiency bar, and othsr bensfits;

and cost of application be also allowed in

favour of applicant ;

20- Interim order :

For the facts and reasons stated in para-.-
end.=-=- rule (5? it is mst respectfully
prayed that this Hon'ble iribunal may be
rleased to stay the oreration of imugned

ordgr contained in Annsxure.,., daring the

pendency of this application.

11. particulars of Bank draft/postal order in the

respect of spplication fes:

*, Name of Bank on wnich drawan,,,,,

2¢ Demand draft no.. e,

or 1 O/-



10,

i, Nuwmber of Ingian Postal orﬂerg?e% H1922.0
2« Name of iswuing post ofﬁce,-ﬁys% O‘;}J“a .ffn Voo
5, Date of issue of postal order, X 77— 8o

4. Post offica at which prald/payable,

12, List of enclosures.,,i2 Nos,

Verification

I, Haj Mohan Singh s/o Sri Ram Sunwar S ingh
aged 83 years working as asstt. Project Ufficer in
the office of State Social Welfare Advis tory Board,

6, randit Marg, Nari ®ala Mandir lucknow Y/Ouiecene

toeeee o e e o] heraby SOlefmly affim and
verify that the contents or paras to
are true to my own knowlsdge ang paras to

are belieoved tc be true on the basis of legal advice

and that I have not supressed any material fact.

Incknow dated
1590

R S S S S v 00,

L XY
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. ORDER

1 guew Feqo 414
wiad dh, dag mi, a§ esl-11
CENTRAL SOCIAL WELFARE BC

JEEVAN DEEP, SANSAD MARJ,
NEW DELHI-110001

Dateds 2,5,1990

ghri Raj Moh:

Pradesh State Social We

- pasted and functioning
f_‘4 Social volfare Advisor:
T to maintain absolute i

with All India Women WV
delivery of garments w
and failed to ensure tl
entire amount for whic!
All india women Volunt
assistance from the Bo
shri Singh had otficin
such he should not haw
with the above organis.
Shri. Raj Mohan Singh '
Conduct Rules 19264 ani
of a Government Servan

ARSI T X

b

B s

Tt

‘*

o vide Office
e 14.2.1990, shri Raj Mo
penalty of censure ig

the proposed. penaity.
Vide N0018700 ﬁated. 30
found satisfactory.

‘ .1 therafure,

tle 16(1) of (Cis)(CC

wey be placed cn the C
- 8ingh,

Shri, Raj Mohan Singh,
Asst.Project Glticer,
Uttar Pradesh State So
, Al
LUCKNCH,

v guarantor for S8.iri V.N.

| §ingh, Asst, Project Officer, U
.far¢ Advisory Board, while h: wa

18 Asst, Project Officer in the &

Board, AQuring the year 1985 fall
:egrity™in as much as he stood as
Tripathl for an amount of Rse13,6
uniary Service, for ensuring the
'th the aforesaid amount on credi
:t 8hri V.N, fripathi liquidated
he had stood as surety, The

ry Services was receiving financi
:d and as Asst., Project Officer
dealing with the organisation,
had any direct fin.ncial dealing
cion or its units,
15 contravened Rule 3(1) of (CCs)
128 thus acted in a manner unbecc

L]

i rder No.F,1~5/85-VC/310 dated

an Slngh had been informed that
roposed to be impeoa~1 on him and

4+ Wwas given an opportunity to submit his representation on

The raepresentation submitited by ¥
»1990 has been considered and not

impose the penalty of censure unc
b rules 1965, A copy of this orc
1fidential rol) of &hri,Raj Mohar

SN

P b

\ —_— L - -
( AMARJIT KAUK)
ColAIRMAN

tal Welfare :
isory Board,: -

qRA A1 Al
SR L
s B¢ @IS, A7, ARG

By this condu -

101
RD
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1. | » -
Avmuxuye No 'T
— %

TENTATIVE TOUR PROGRAMME OF RAJ MOHAN SINGH,A;P.O.
D.S.W.A.B. FOR THE MONTH OF SEPTEMBER '85.,

DatL Name of the Institutioen Programme Location
|
- 2.9:85 IndiawVWomen Welfare Organisation S.E.P. Pitom Fura
5985 Arjun Mahila shilpkala kendra Creche Budhpur
6.9.85 - do ~-- c.C. -do-
11.9£85 Shishu Shiksha Kendra Creche Jain Park,Uttsm Nage
4 «%ng%85 All India Women's Voluntary service S.E,P, Kidwai Nagar
20,9.85 Uttam Nagar Sudhar Mehila samiti V.T.P, Uttem Nagar
25,9485 C.P.W.D. Officer's Creche  R.K. Purem
‘ Associstion :

|
Note:- Undersigned wss not keeping to well g0, I was attending

| to office werk.,

Tour programme subject to change of Chairmsn's immedintelly

| decigion, _
¥ x;/wl\)e ’@
> (Raj Mehan Singh)
‘ A.P.0,
7t Approved by;-
Sé/- Sd/ -
Venita Nagar CHAIRMAN
' 9.10.85 *

10,10.85




- | RS

Avvoyuve No 2, |

4State - Delhi Inspection Report S.E.P. - Unit

- - o - o w08 o ap . —am  ag o S A - -~ - - e - - o

(Potato Wefers)
Raj Mohan Singh,A.P.OC.

1. Name of visiting Officer

2. Date of visit - 17.9.85
3. Name & address of ~ All India Viomen's Voluntary service,
Institution;- Kiéwai Nagsr, Plot No. 1, New Delhi.

Inspectien of Poteto wefers unit
1,51,070 dated 7.2.83
1,51,070 dated

4, Purpose of visit
5. Amount sanctioned
6. Amount released

ASSESSMENT s =
As per Instruction of Chairman & approved Tour programme

undersigned visited the institutien on above menticned date
& met with Mr. M.K. Kapoor (Chief Secretary of the Institution).

As per discussion with Mr. M.K. Kapoor & my assessment
following facts were come inte my netice;-

1. On the day of visit, unit was not running in satisfactory
manner & attendence of staff was also very less,

2. This institution has made ene Marketing agency mangely
Hind Product Corporation which is running by Mr.Shyam Kapper
(younger brother of Mr. M,K. Kapoor as stated by Chief Secretary).

3. Institution isnot sending fellowing socUments;-ﬁa&umiMQ&mIUAS
y?th utilization certificate.
ii) Profit & loss accounts.

\ii) Balance sheet.

iid)~Balence-shet,

iv) Quarterly progress report,

v) Wagés paid to the workers,
vi) Form G.F.R. 19 etc., regularly & within stipuleted time.

4, Institution shoulé arrenge Socio Hconomic sub? committee
metting atonee for better & speedy implimentatien of the scheme,

5 C.S.W.B, has been sanctioned two more Socioc Economic units
to this institution which are as under;-

1. Ready made garments unit, k.10,000 dated 2.3.77
2. Electric chock unit ;- %. 80,660 dated 3.,1.82

In this contest it is under stood that this institution has
been submitte a scheme of extension unlt for Potato wefers unit
which is abeut f&. 7 Lacks. V}AW@“

OX\M \5\\(/ Contd...2/-

‘?X =‘n?
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As per my oggion the overall perfermance of this
unit isnot satisfactory. So following suggessionswere
made by me for Board's as well as institutien's information
& necessary action.

1. Inview of the Unsatisfactory performance Delhi
Social Welfare advisory Board sheuld not recommende the
extfonsion of Potato wefers unit, otherwise it will be
the Board's ewn responsibility.

2. There are high levsl Govt. dignetenies are a
member in the central executive committee but when I
verified this facts with seme Digneteries ong telephone
It was found wrong. So it proves that Mr. M.K. Kapeor
has gsubmitted this list just to influance the Board's
Officials for getting sanction of submitted scheme.

So it needs Ahiail verification by appropriate
Govt., agency in public interest. In the meantime
Institution should send another list of Central Executive
committee to the Board.,

3. Institutien should send all essential zmEx documents
like, Quarterly progress report, audited statements of
accounts with utilization, balance sheet, profit & less
accounts etc., to the board at an early date,

4, At the time of inspection Cash Boeok, ledger was
found incompletf, So institution sheuld complete it.

The releted facts to the institution may be
communicated to the institution by the boeard,

; : /
M ‘&;18 53
(Raj Mohan Singh)
A.F.O.
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JSWB/Ch./85/
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6, BHAGWAN DASS ROAD
NEW DELH! - 110001

faaiw
Dated Oct. 16, 1985.

Shri Raj Mchan Singh, Assistant Project Cfficer,

Central Social Welfare Board, is
that there are complaints against
his taking undue advantage of his

A rerent communication has also Leen received from

herebv informed

him regarding

Central Citizen's Council, All India Women's

Voluntary Services, in this regard,; vide their

letter No.,CCC/AIWVS/066/Gen./85/283 dated 17-9-85"

(Copy enclosed) .

Shri Raj Mohan Singh, it herebv called to give his

explanation in respect of the above w*thin a wesk

from the date of receixs

One.

Shri Raj Mohan Singh,
A,P.O.,, D.SW.A .B,

Encl:

6~ Bhagwandas Road,
New Delhi-110001.

of this YMemo.

official vosition.

o)

S
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'.j/’i @éntral Citizen's Council

All India Women's Voluntary Services (Regd)
Plot No. 1, West Kidwai Nagar,
vNeg_Qelhi-110023

Ref JNo.CCC/ATWVS/066/ Gen./85/283 ‘Dated 17.9,85

To,

< ¥

purchased several items like quilts, gowns, house coats,

Smt, Savita Behn,

Chairman, - o o ‘
Delhi Social Welfare Advisory Board, -
6~Bhagwandas Road, - -

" New Delhi, *

 Respected Madam,

‘I am extremely sorry to inform you about the S
unexpected behaviour of Shri Raj Mohar Singh Assistart Project
O0fficer, Central Social Welfare Board presently deputed to
Delhi Social Welfare Advistyy Board., Fe had visited this
organisation more than 20 times on official visits duving

the last one year, but to the best of my knowledge he has
never submitted any report to your goodself about the

programmes of our organisation. During his visits he has -

~ nighties, frocks, etc. ‘worth Rs.1517/- on credit and asked

-as the party was very well known-~to him,

me to collect the payment from Shri M,K, Kapoor, which has
never been realised from him but had to be recovered from the
salary of 3hri MK, Kapoor. :

About three months back he introduced one Mr. Brijander
Jha. to be appointed as a salesman in our Readymade Garment
Unit. Keeping in view the high regard of your office

. personnel and Central Social Welfare Board, NewDelhi and on

the assurance of Shri Raj Mohah Singh, Assistant Project

Officer of Central Social Welfare Board, New Delhi, we
- appointed Shri Brigander Jha as a salesman, Iast month he

left the organisation saying that his grandmother expired
in his native place in Bihar. : vHeh .

During the period of his service he collected several

‘orders for the Readvmade Garments Unit of this organisation

both on the basis of cash and credit sales. He also booked
orders from some individuals for the supply of readymade

- garments. One of the parties recommended by him is Shri V.N.
Tripathi to whom our Readymade Garments Unit supplied

garments worth Rs.13650/= plus Rs.40/~ as transport charges

: - On non#payment of this huge amount by the party I
brought this matter to the notice of Shri Raj Moharn Singh,
who at once issued a crossed cheque No,0258721 dated 20.7.85
for Rs,2500/< on Union Bank of India, Connaught Place, New
Delhi from his personal account as part payment, but

‘unluckily this. cheque was bounced back by the Bark and .

returned to us. I went to him to inform about the fate of
his cheque. He apologised and issued a fresh crossed
cheque No.0258730 dated 4.9.85 for Rs.2500/- on the same
Bark again out of his personal ad¢ount and that too was also
di shonoured by the Bank with the remarks 'Refer to drawer'.

Then I again went-to his office t0 inform his about the

fate of his second cheque but he was mot available in his

s
l\ o Colnthd....z/"
i
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office. After about a week's persuation, I could trace him in
his office and told him that his setond cheque was also dis-

honoured by the Bank.

He took meé to the bank for the encashment

of the above cheque as he told me that he .had got sufficient

amunt in his account,

On erquiry from the Bank about his balance,

he was told that the credit balance in his account was dprly Rs.300/-

Tﬁe above mentioned facts clearly shww that he issued bath

. cheques intentiornally just to

gair the time to avoid the vgly

situation which would have arisen by the non-payment of the huge

amount of Rs.13,650/- pkus Rs<40/- as transport charges.

¥e had

sent several messages to me through differert sources, that I
should not pursue this matter further otherwise the organisation

should be ready to face the severe consequernces.

Firally, he

himself case today morning at 11.30 A.M. and asked usto show all
the units of the organisation as he has come on official visit.,

During the inspection his attitufle was hostile,

From his today's

visit, it is implied that either we must forego our claim or he

orgarisation. -

P will use his official powers to defame and harm this august

The above facts reveal .that Shri Raj Mohan Singh, Assistant
Project Officer, Central Social Welfare Board being a Government
" Servant was misusing his official. power for his personal gains.

 In the context of facts mentionéd above, I on behalf of the
organisation, may request you not-to depute Shri Raj Mohan vingh,
‘Assistant Project Officerfor an inspection of this organisation ir
future as his vicws are already prejudiced against this organisa-

tione v
" Thanking you,

>

: | Dateu 17th September,f1985,

ek
v o
Cﬁ@x®_

o ¥ @WW
P

&
& &5

o
@ '&X\

Yours faithfully,
Sd/-

- (Mrs.) Surrinder Sharma
Assistant Manager,

- ‘Readymade Garment Unit,
Eird Product Corroration.
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Smt. Sevito Behn

Cholrman,. AR

POAN (909101 Us 1fore Adviscry Boerd, Co
G i. . l' , T ) q mndp ' :

fepones to. your lstter Mo. DSWB/Ch/85 -
QgggrgzngﬂﬁqﬁoﬂohgCCC/RIUVS/Uéﬁlﬁmn/BSIZB
X | ¥l Q1o stete  that so fep 30 times vislt:
"oonca e undersigned violted this institution fn outing
Ond 8o par instructions of Cheéfnién From tw to three: -

times anly. E -

X749 1005

Fed e

S¢ Per Mre WBrijendsir Jhs snpeintmsnt congern
8g sal,cmen, during my visit institution sogrotery has:
~requestad Lo give bne or tuwo Qent a2lgsmen for readymed

e _ ger.snts unlt for cutside wopk, 1 introduced fr., IR0

< W ’ to nMr. M.K,.Kspoor, Sscretery of hel liv/e3. Neu Delhi
-Mr.li oK KBpaor and Fir. Moheotre Frograame EPPicar hes

interviewsd to Mr,2%8 A&nd Pocund euitebl: for Wise U rke

Then he ®opointed (o Mr. Jhe &s @ seleonsn in he

.oroeénisetion,

ks peg@rds the ppurchase of resdyrade garments
by shri V.N.Tripethi worth Rs. 13,550/- mr. V.NeTpinathi
went to this institution for purchece ot germents through
Mre Brijendrs Jhag end wh peeas I know he purchased -
reddymnade gadpments of cbove.mantioned cméunt From this -
instituticn with thisg taerm Bnd condition thst gt praesan
hewill psy 25 per cent @s asdvence monsy wyalnst total -
poyment: @nd pest will be seid by him after 15 cavs., Thos
»F terms a8nd conditicn wuere betueen Smt. Sureinder Shormg
‘Rselstent mendger 8nd Nr.V.M.Trippathi in pressnos of
. @hri Grijepdra Jha but when Shr. V.i.lrigathi uebt to:
be . eollect thz-'germente mr. Kaponr Saciounry of thig ¢ o
- “Anotitutdon refusad to giva garments wiihout peymant.
‘ : ;~.f0hgthie,poXnt they Querrs.dsz wivh nash Cihue and £
e aa . .. BroKkopoor auggested ntu taims &nd condi iicnes that
,hi;P;anybpdy'uill Jive withess who fe knowun w0 you &nd Jug
&8 loo than you can texe the gErueatee Vo, YuN.ipinathi hes
token my nems and lir.Ke uor Secema agroede IL is @ fect
and iru& th&t Fitel e OI{'L}J'&’,:"IJ. raa dun b of F-—&é Gﬂli ND.B
‘Mangeél taza8r New Oelhi is @y nafighbour. Kttepr the
discussion Mp.K8poor telephonsd to mo In ny office @nd
narr8taed the &hove Facts. S0 beiny 9 nuighbourer in
goed faith 2nd on the besis of humani taricn 3runds

I end mr Jh8 gave the witnass. Un ths next day
Of%fA Mre VNoTripathl  ceme to my rasidencr 2nd reJuae ted

%o give Rs. 2,500/~ for payini tn the {nstitution,

' _ I'h8ys given Ma.2500/- by chetua No. 258721 dated

&@N\ . 2047.85 to him. By thay wey th. chobus could not be P
¢9 - .e8ghed becsuse aign&ture did no' tally., 1In the T
ppantime Rarnd cawe tn my office ond said the aboye

Q%&% 83;1395539- fajth 1 aqaiz 1ssusd @ chaque Y
. -R04. (258730 déted 4.3.85 of Ps, 2560/~ Rt trhet time
- Mpe Teipetng wle out of Dolhy., I told tc Mr. Sharma |
«z ‘this ip.my personal ssattar, you should not come to collact .
4&* L .3 this empunt in my office. . ¢ S




'd
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I think in these muttars I helpad to lire Vel
Tripatni in diffigult deys buinjy @ neighboruer in good

- faith on humeniterisn 3Jrounds not to the institut{on for
geining anything. Aftsr @ weck 1 v e infoemud by

" g4%e Shemmd thet the cheque could not bo ceshed 80 1

@N

Qgéy )
'fﬁﬁ?
R

.;ippid 1 om

e2lopled persone I cennot given this emount
&0 you o, plo0oo you collact this emount from
17588 'E%ﬂﬂﬁb&o=z

Qﬁéhiooﬂt Ony meoaage to Smi. Sharma
F80wding in thooe motters,

SN t9P0g0nce to CoSeUeB. nspsotion latter +

fme:inﬂpﬁ &éd‘thldiiﬂotitution porticulorly Choke Unit N
“on 17.9.85 0t 11 Ao During the vioit mr.Kepocr wes - - -

with me end I Hubmittod my inspection peport for
Boérd's infopmotion a8nd necessacy 8ction.

During the visit 1 ues Quits nurmal end
did not talk to Smte.Sharma because I was busy in Choke
Unit Inspacticon.

i havs nover tBkan eby unduw 8dvantage
froim this institution or eny othor institution end
have nuver misusued my officliel capecity for perscnal
gein end profit.

hs pep last pare of this institutibn's o ttep
1 em ppsjudiced 8gainat the instl tution I 8m w gy much

- surpriaeed thét hou this ledy ie sadyiny these uords for
we where®s hep Sscretéry hes uritten & Jotter eddrossed

5 Co5oeleBe Chatlpmdn dNCad 15.12,1984 &nd h: sent 8 A
copy of that letter to tha State Soerd Ch&irmun 8nd o We
8lso. I &m enclosing 8 copy of wanu thet letter Ffor youp

ready refershce.

q.
i

In the light of esbove Pucts Lt {s @ Pect ond .

truo thet SmteoSurrinder Sherma {s miequided by enybody
snd by these latters she uented ‘o defamr me. It shous,
hepr bed stretegy to discourago me. , :

- With kind regards,

Yours {fuig¢hTully,

Lowira) LE) o 55
(Fej Fohad S5ing
“ .P .[-; L]
D > S .u . 8 [
Dated 25410.1985. New Delhi

Encl, Copy of lstter addressed tc Cl.SuetChairmen
dated 15.12.84.
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EXPRESS TELEGRAM

RAIKALYAN
MANDI,

RAJ MOHAN SINGH APO SHOULD REPORT TO CBI
ON FOURTEENTH DECEMBER TEN AM (o)

SANGHASEVA

Not to ba telggraphedg
sd/,
( QABUL SINGH )

DEPUTY DIRECTOR (VIGLD
CENTRAL SOCIAL WELFARE BOA
JEEVAN DEEP, SANSAD MARG,

NEW DELHI-110 001,

Noo Fo 1—5/85-—VC
pDateds 12,1987

V?;;/ Copy by post in confirmation to Shri Raj Mohan
8ingh, 2P0, Himachal pradesh State Social Welfare
Advisory Board, Mandi., He 1s directed to report to
Inspector Shri 8.K. Peshin, Centrel Bureau of Investi-
gation, ACB/Delhi Branch on 14th December, 1987 at
10,00 a,m, without fail,

SS@L

DEPUTY DIRECTOR (VIG)

(2) Copy tos Chaimman, Himachal Pradesh state Sccial
welfare advisory Board, Mandi for information. With the
request kindly to ensure that he reports to Central
Bureau of Investigation, New Delhi on 14th December, 1987
at 10,00 a.m. '

GQ,D\V///JL&w/y-//7Zi/7

oL DEPUTY DIRECTCR (VIG)
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THE CENTRAL SOCIAL WELFARE BOARD. -
~ ;e :
g &g, 92 77, A€ fKes1~110001 . cOISTEREY ©itne AD

Joevan Deep, Sansad Marg. New Delhi-110001

‘ 1-5}85-VC
fafaer o Filo NO...coevrveereerivevereensoenseseerenenncse

fais Dated, the......475-1988, ...
MEMORAND UM

The undersigned proposes to hold an inquiry against ; ;_,
Shri.Raj Mohan Singh, Assistant Project Officer, under -
Rule 14 of the Central Civil Services (Classification, g
Control and Appeal) Rules, 1965. The substance of the ’
- imputations of misconduct or misbehaviour in respect of
: which the inquiry is proposed to be held is set out in the
;T" enclosed statement of articles of charge (Annexure I). A
< ¥ statement of the imputations of misconduct or misbehaviour -
= in support of gach article of charge is enclosed (Annrxura 11).
A list of documents by which, and a list of witnesses| by
vhom, the articles of charge are proposed to be sustained
are also enclosed (Annexures III and 1V). ; ‘

iho Shri. Raj Mohan Singh, Assistant Project Officer is

. directed to submit within 10 days of the receipt of this
flemorandum a written statement of his defence and also to
‘state whether he desires to be heard in person.

1
i
1
i

3. He is informed that an inquiry will be held only in |
respect of those articles of charge as are not admitted. ’ ‘
He should, therefore, specifically admit or deny each
i article of charge. '
P 4 :
' 4, Shri. Raj Mohan Singh, Assistant Project Officer, is
- Purther informed that if he does not submit his uritten
statement of defence on or before the date specified in
3 para. 2 above, or doss not appsar in person before the
inquiring authority or otheruise fails or refuses to comply
with the provicions of Rule 14 of the C.C.5.(C.C.A.) Rules,
1968 or the orders/directions issued in jursuance of the
said rule, the inquiring authority may held the inquiry
againgt him ex parte. '

S«  Attention of Shri. Raj Mohan Singh, Assistant Project
Officer, is invited to Rules 20 of thg Central Civil Services
(Conduct ) Rules, 1964, under which no Government servant
shall bring or attempt to bring any political or outside
influence to bear upon any superior authority to further
his. interest in respect of matters pertaining to his service
undsr the Government. If any representatitm.: is received
on his behalf from another person in respect of any matter
dealt with in these proceedings it will be presumed that
Shri. Raj Mohan Singh, Assistant Project Officer, is aware
of such a representation and that it has been made at his
@%3@&§y\1nstance and action will be taken against him for violation

VY of Rule 20 of the C.C.S5.(Conduct) Rules, 1964.
gV ,% v
SR
ﬂ(‘ﬁ‘ ~—
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P
'{‘{?yfv§ ﬁ%l Encls: as above.
B
' shri. Raj Fohan Singh,
Restt., Project Officer,
Himachal Pradesh State Social
Welfare Advisory Board,.
MANDT (H.P.)
>~ (&'ﬁx
Ra :%0\’&
. ] ok
e

- 6. The receipt of the Memorandum may be acknouledged.

[
t

( sasg:&r SRIVASTAVA )
HAIRRAN, .

|
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a‘s;As tt,ProJect orricm D\,lht social delfare idvisory Board
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Artioles of charges . framod a7alast 3wl Raj dohan singh

-JAssigtant Project Ofticer, C Contral Soclal Jelfarc Board{: I:mdi(HP)

Farther Sh‘Ra:) bbh.an Sln gh stood as a "J.I‘.JllbOx {Tor
bh.V N.Trinathi for an amount of ;1.,,13 o,o/- xum Hindd Products

Corpn, ‘for ensurirx"' the deliV\,I‘J of 'u“nunc worth thwe aforesaid

amount on credit and failad to ensarce that shel v, Lripathi

liquidato the entire amount for whieh he hud toud as a sureiy.

o

'Thereby Sh 'Raj ' omu s)il’lbh corxm avenacd ale 3(1) (1) of

: hom he had official dealing dLLL'lﬂ' the said mriod._;‘i'

sm-i Raj xfohan oin h zm.ﬁl\, ruaaining gosted and  functioning



Sta‘bement oi‘ tho Imputxtion of miscon 1n~t franed 1n support
N - -'-oi the Articles of charge agalnst sh,iaj dohan singh, asstt,
;';"Project Ofi‘ic-.r, C34B, Mandi (1P)

L B R ARV 2 N

' :A- ,‘ : ) N : ) N . v .
--That Shri Raj Wb'n-:-m Singh renained postoed as asstt,Proj-ct

Officer to Delhi bocul Ieli

k)

o

Advisor _,r Boafd, lew Delhl during

: »assistanc by Delhi bocidl .Julf.u' Advisoz:y i

-

That Sh Ra.j Iiohan Singh as asstt Project Officur had to
'carry out thao inspection of All I’ﬁdl:l Joaen Ioluntar‘/ Sewices
~and- the various su.b-ordina a.e um. ts worl;ug mde* 1% 1ncludingj .

. fﬂmd Produc‘cs ‘Corporation durinff 1935,

Pt

That Sh.,uaj "bhdn bmt'n I CCOmACI led Sh, dr'jun'i va Jha
\—-'.-_‘—N

'u/o"E-238-A Laxmi I!abar, ihnr*al Bamr, DUlLlJ.-Q" for appom*mnu

S~ .Vas 'a '_sales 'nan”fto bh,‘I.I&.Kapoor, Chlu; .Jé.cu“uy', ALLVS3 under «-hea

Vo Hind Product., Corporation, Plot uool, Mest Fidwal lagar,
,:'.I\ew Delni,

.

‘“, 3 o _' - That based on the rccomncndanon of uh,Raj Monun uln"’h, | \
" 4 .APO bh B, dhd was appomted v.Lde Ho GH I /.‘ ,)/wt/o5 dated 31,8, 8 ;

and offer of anpointmem. wap accepiaed oy .oh Brijendra Jna» on‘

31»5.05 and worked as salesnan in no;:uam wilt from ’+ 0,85- tq§ %
29,8 359 ‘v . - :,'1 ) ,- : . é &
; ' _ | A ‘

i
¢

. : ngh tOJJ 4z a s Tor »
'R/o F-36 Gali No.9, La*cm.z -mqur un,lm.-,w and s mmt

. Slu'i V N_. Tripathi W.:XS dcl.vm ud-the uuul.tw wyodind Products

_worth Rs,13,650/- on. his porsonacl suscely on 31,7.85 C
“on credit S h T . , ‘ v : . R

0\(‘}“

ool Conidy, ¢2/m
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. . That Shri Raj Mohan Singh issued cheques for Rs.2500/=

éachdin July and September 1985 from his personal savings

éédddnf for‘Sh VeN.Tripathi, addressed to M/s.Hind Products

~

W2

_Corpnratiun and this amount was requ1red to be deposited beForav_:

*fsn.v-u.rrlpatn1 who could take

That both these cheques

-fon uhom thene tuo cheques each

That H/s. Hind Products
_as neithar Sh.V NeTripathi nor

5“0toodfas a personal surety tor

the garments on credit.

ueré dishonoured by the banker

for Rs.2500/- were drawn.

suffered a- loss of Rs.13,650/-

Sh.Raj Mohan Singh who had

the aforegsaid’ liquidated the

vamount outatanding ‘against Sh.V.N.Tripathi.

Thereby Sh Raj Mohan Singh failed to maintain absolute'

*devotion to duty.

1ntagr1txd
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List of x-;;;g' 853858 |

-

{4, Shri L. Kapoor, Chief Seeye aliid, dest (idval Yiazar,

Y o Hew Delni,

Fldual Wagar, Mew Delni

2, Shri Shyam Kishore, General .fanazer .y's Zind Products,

3, Snt.Surinder Sharma, a-40, Zast of %ailash, New Delai

\, shri 8.Vijay Kamar, Chicf (Vizilancc) Union Dank of India,
o lhi Lo : - ' _ .

Paharganj,

5, Shri ,P.uupta ofticer (advancas) Connaugn: Place, lew Delnd
6, sShri Brijendra Jha, R/o F-23-4, Laxni Kagar, Delhi, P
P e Smt.Vineeta Nagar, Secy. Delhi social Jelfare Board,

’ ’ ) . o |
2T 8, Shri Surinder Lal Singh, Satya lixetan, J-1, Sha<arpar.
f "9, Sh, P .S .Gambhir, Dy.DirectOr(Vigilmce and Sordination)
- S Central Soclal Jelfarc Board, Parlianent 5t New velni.
A © 7 10e SheQabul Singh'Dy'.Direc*.tor(Vig and Coordi.naticnp
e PR Central Social Welfare Board, Parlidnent Stohew

e R

X \

o
‘ "R
@
58, 7
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;M shrd S.K.'ij(unlnsprowl fceDelnt,

Delhi
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List of Doguwgensis 7
La.ttcr dated 31 +10,8% of 3hri xaj .ohan 3ingh aaaressea to .
Chairman, CedeloBe

Office copies of the consolidJ ted Tour Pro~ra::1ne for
april 1985 to august 1985,

Office copies of tour Prozramae for thé month of Sept,85 I
and tour diaries for .y, Julv, aqzust and Sep,1989, g

‘ 4/ Letter dated 100985 addressed to Chairaan, D343, Delni
\
5/ Statenent of a/C lio,SB 14095 oF an.:la,) Yohan Singu,

/ 40F of SB 14095 and specinen c,xrd for Union Bank of India

Connaught Place, Hew Delhi.

,41}/ Lettor No HPC/X:M3D/s31/185 dated 31,5085,

8,

" Carbon copy of ctudit voucher .o.39° dt.31670 8"5

Z/Licfret memo dated 6,9.85,. NL-)“

10

Cheques dt,20,7.85 and %,9,85 for 35.2500/- each payable
to i{/s Hind Products Corpn, saidi by Shri laj .bohan Singh,

) 11, Certificate dated 12,8.85 sizned by Sh,Raj onan aingh on
'\ letter head-pad of .{/s Hind ~Products Gossr,

xw \//xﬁ&sn? memo dte23.10687, 1012487, 2949487,

tter dated 26,10,87 for Secretary 03.B and ¥RENg letter
dated 28,9.87 of Chief Secretary, aldvs Delni

Dwi /Rerristration Report in P.«.?/B?. ;V

((J',»Jl [ 3.
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Anmevuve No 7

-

! v P Dt:. 18.7019880
NolF.1-5/85-VC\Vlg 129 : Ab-%- 13

, CENTRAL SOCIAL VELFARE BOARD
'j;‘('VYEETJERETTTELL T

Where as an inquiry under Rule 14 of the
Central Civil Services (Classification Control
and Appeal) Rules, .1965 is being held against

- Shri Raj Rohan Singh, Assistant Project Offjcer.

_ ' And vhere as the undersigned considers that
.~ an Inquiring Authority should be appointed to
> inquire into the charges framed against the said
« ¥ Shri Raj Mohan Singh. u

Now, Ttherefore, the undersigned, in exercise
of the pouers conferred by sub-rule(2) of the
said rule, hereby appoints Or. R, L, Sharpa, Deputy
Director as the Inquiring Authority te inquire
* into the charges framed against the said Shri. Raj
. Rohan Singh.: V '

|
Poin— s X

( PARRIMER HIRR )
EXECUTIVE DIRECTOR

~ - _' Copy to :

b - - . A_~2) shri. Raj Rohan Singh, .

- , - Assistant Project Officer,
Himachal Pradesh State Social
‘Welfare Advisory Board,

AANDI (H.P.)

b) Dr. R.L.Sharma,
Deputy Director,
CSwB, Neu Delhi.

-a

-~

%?;
&
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@ -
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are : geqqr
Telegram : ‘SANGHASEVA’
GRla §AT GEaT A%
THE CENTRAL SOCIAL WELFARE BOARD

Wrar N, gag 4T, a8 {@F-110001
Joevan Daep, Sansad Marg, New Delhi-110001

(VIGILANCE CELL) .
' ' fafaa'de File NOP,J_.S/BS—-VC//;)/

12.2.1990 .

CDNC\(D!;-NT‘PF( _

faaiw Dated. ...

OFFICE_CRDER

_ : : aicharqesheét'wasvframed’against shri. Rajmohan
8ingh, Agst.Project Officer, Uttar Pradesh State Social

‘HWolfare Advisory Board, while he was posted and function-

ing as Asst.Project Officer in the Delhi State Soc¢ial
Welfare Advisory- Board or the following groundss

A "In the course ¢! his tenure as Asst.Project
officer in the Delhi Boar<: during the year 1985, he
failed to malntain absolute integrity and devotion to
duty in as much as he was instrumental in securing

~ appointment of shri., B. Jha as Salesman of the Hind

products Corporation, a unit of the All India Women
Voluntary Service with whom he had official dealings durin:

- the sald period,

furthermore, Shri, Rajmohan Singh stood as a

’guarantor'for Shri, V.N. Tripathi for an amount of

Rse 13,650/~ with Hind Products Corporatinn for ensuring
the delivery of garments vorth the aforesaid amount on
credit and failed to ensure that gshri. V.N. Tripathi
liquidated the entire am int for which he had stood as
surety, Thereby Shri. Rgmohan Singh contravened Rule
:3(1) (1) of CCS Conduct Riles, 1964"

I have examine the. file in detail and a persond.
hearing was also given to Shri. Rajmohan Singh., On the
basis of the record avallable the first charge against
Sshri. Singh is not proved and is thereby dropped., However
the second charge stands proved, As Asst.Project Officer
Shri. Rajmohan Singh should not have had any direct
f£inancial dealings with the firm with which he was dealing
officially,  Thera is no justification for his action and
he had acted in a manner unbecoming of a Government Servar :.
Howaver, the charge is not so gserious as to merit a major ;
‘penalty. I therefore, think it fit to imposa the penalty ¢
'of censurc under Rule 16(1) of ccs(cca) Rules 1968, - :

eee?2
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8hri., Rajmohan Singh is hereby given an
;opportunity to make representation on the penalty
" proposed, 8uch a representation, if any, should
Le made in writing and submitted so as to reach
the undersigned not later than 15 days- from.the"
aéate of receipt of this Memo:andum by S S
Ehri. Rajmohan 81nqh. S

Al

o Dscaipt of thia Memorandum should be -
acknowledged,

i
Al P et /r/
. oy Yoo A
\! e 4 i *
- .

- (AMARJEET KAUR)
h » CHAIRMAN

e ' shri, Rajmohan 8ingh,
38 - -Asst, Project Officer, .
Uttar Pradesh State Soclal WQlfare
: T Advisury Board,
LUCKNOW,

xtas , ons i i
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WL b it . VR -2k

SR TE e BT
=
2
%%\
(52
Y




31—

Anmopure No-O
AvmopireNo-D
| L/ 3.3-p0

(@ﬁﬁ@b jspee &4 |
QJw?b A Ve No. - I+ '5/85"‘“/?’9 P .

Confidential
To,
Smt. Amarjeet Kair.
“'Chalrmnn,
Central Social Welfare Board,
New Delhi.. ' .
Haden, ..

Kindly;refer to your officiel ‘order

:FHN0.1 5/85-V0/310 dated 12, 2 30, I am to state following

facts fpr uptr kind information and appropriate
necessary action on humanaﬁrian greund.

First of. 011 I want to give thanks fer droping

firet charge which was leveiled against me after

'.a;cpugﬁctgag enguaroes amd perscnal hearingc

-/
-~
[‘» .\‘
,éy o
o
_—
v
.
<
>
. |

WX‘M (s
. by iy . ,.“e‘. .
v —41”5;. ‘t’f‘\:l
& o T ‘{if,?ft 3¢ 3
- . » :;,__?,\"R' -"»;,9.”‘
%ﬁf&éﬁ?ﬁ: ’
&

capncity instead of official capacity.

_ As regards the second charge T have been clear

- my position to. yed-during persenal hearing on 25,1.90
‘and- enquiry times that I stood as a- Becurity an amount
of Rs.13,650/= (thriteen thousand 8ix hundred £ifty)
}enly for All. India ﬁbmens' Vbluntary Services, New
 Dolnd’instood: o2- Hind Preduct Corp
~ faith with this intentlon to help By, neighbour as
ifthe help was given in geod faith on & personal capacity
“To tokd.q; gurantee ef any. person is- net violating of
- C.C. s Rnles.
~ Shri v.x'a'.f
_there iého"violation of Ruie 16(1) ef C.C.S Conduct
. ‘Rules 1968, -

‘5”i;tion in ‘good

There wus no financiul dealing between
'Triputhi and me and it ié«further submitted

The CSS Rul e8” (16 (io Bpecks as under:=-
(&) Every pereon shnll |
~{a) whene‘such peraon is aember of the

 service -at the commenceaent of these rules before
‘such date after “such cemmencemenﬁ as may be speci-
~ fied by the Government in. this behalf, or

(b) where. such persons. becomes a member

of the serviee after such commencement, on his

first appointaent ‘to the scorbices there after at

~such intervals as moy be specified by the Government
in this behalf submitted a‘veturn of hin assetts and

liebilities ia such from as may be specified by
Government. _ ‘

As you have agreed that I have not done
any nistake ‘in connection with first charge. This
incident was 0lso doné in ‘good faith on a personal

00002
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As per your Office Order of para '4', you
are going to prepose a penalty of censure against
me. It is not justified and it will discourage my
smooth working nothing else. So this is not a
matter of charge to Goverment employee and please
not impose any minor punishment.

On the basis above mentioned facts, I wouwld
humbly request to yeu, kindly drop the second charge
like first charge and Sanctianpy annual increments
( due w.e.f. August 1987 ), Efficiency bar and alse
declare my permanancy like other Assistant Preject -
Officers;

I Eope you will kindly consider my genuine
request and issue necessary appropriate erders in this
connection shortly. )

¥ith best regards,
Yours faithfully,

OWQK} : | u Asth. Project Officer.
u¢’ : Attacjed tp State Beard

U.P. Lucknow,



- | VZ;

Amwﬂl‘ﬁv‘v‘ No 1]
Qg Mok 88

NEIREUGH PROFER CLABNEL®

The Bxceutlve lirestor,
Central Soclal Welfare Beard,
NBYW DRI - 130 001t

Sub: orossing of E B, in the pay scyle of
x o ) \ Ra, 000-8%0 »czarding.

Y

T jolned Tentrsl Soclal vielfare “oaré as
Asslstent Project Oificer on 3L.8,82 in. 4% vay scale
of Rs.B50=120Q After the pay cown ssion report my pay
was fized RsT2E006 ob 31-9-86 in the pay scale of
s, 2000-3500, I cressed E,B. on 318,87 as my basle
was Rs, 23‘007;‘» af ter getting next increment. Mcre than
5 montns have beea clapsed 1 have not hecn received my

naxt increment i.2. B8, 75/- after crossing she E,B,

You are raquasted to kindly release the E.b,
and sanation of my next increment of Rs, 75/~ alonryd th
¢ s - e arraars.

Youms Hulwifudly,
-‘/5?)” el
(2

. MoHAN SINGH)
ASSISTANT PROJICT OFFICER,




PER/ Y5 |7 . . - RE mazC,Q','\ gg’
WrIRIGE PROPRR CHANURLY ' .

A To
Taa Bxmilve Mrectory
Cential Soslal tolfare Beard,
W DRIET « 110 001:
. ~ Sub: Conversion of tomporary pest of a.r.C.
o nio permanaii ones, «

Maﬂem, . \ - R _ ' ‘ 0,

Kindly refer to your offics ordoxr Mo, 5=1/H0/
76-Adnn( S, B, Adun, ), dated 16, 12,87 ragardin’ conversion
of temporary post into permanent, -

In thls connection I bog to submit as follovsi-

i, T joined tis Board as A.P.C, on 212,82 in tw

: pay sccle of Rg, 660~1200 and at’ resent serving.
tc H,P,State Social MWelf ore rdv,Tosrd, ¥andt (D).
o,  ly name has been cmbtted from the suld ordeis,
fw o 3, My A.o.R. 5 have no gdverge entry siv:e I jolned,
' _ ‘ 4, T could not understand under which circumstances

sy name has been dale id from the permanency list.

thorafore, I request you U windly ratify sh
gtiora ovders by includin: m;r'\ngrné in the nonversion 1io-

1ike @7 Solioafad. !
Thanking you, if

. : Yours £71 thfully,
%% // ‘//_ ;)75/) :Z%
) 7. 3-8
: . (Rg McIAN SINGHY . C
AYSTSTANT PROTPOT GFFIVES,
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Telegram: ‘SANGHASEV/
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THE CENTRAL SOCIAL WELFARE BOARD
sraw 49, 7gg A7, 7% fewdr-110001
Jeevan Deep, Sansad Marg, New Delhi-110001
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MISH pa"MILDER HIZA Ch s 6/.3’(f;£)/‘4*~”
writg AN WS 4
Eﬁ Tﬂ REE ~ \ ot A, ram wr, 7§ Fedi-196001
:4 CUTIVE DIRECTOR : ] “‘“0 CENTRAL SOCIALL WELF ARE BOARD
l(@u

( _ .,3\1( Jenven teep, Sansad Marg, Now Dathi-110001

Dsted 3 17th F+lruary, 1987
Dea. ("4l Kuna-t )
Y .. Flease reter to Central Board's letters Nos.F.6,22(1p)/
4 ‘é’l é3-sx, dated 6.2.87, 20.5.87 & 8.2.88, rmgarding retund of
grant released to All India Woman's Voluntary Services, New
Delhi, for setting up Production Unite of wWoolen/Cotton Ready-
madi Garments atrAmethi, Gorri Ganj and Musaficknana of Sult.un-~
pur Distt., U.p., urder Socio-Econiaic Programme ot the “entral
Social Welféﬁf Board. The institution, vide the above mentioned
letters, have been asked to retund the entire grant sanctioned
and released, amounting to Rs. 8.19 lakhs with interest, as they Ve
have not implemented the scheme as per instructinns of the Board
and thus violated the Terms & Conditiocns of the grant and a copy
) sent to the State Board for takinn necessary action oqgainst the
i defaulting institution. £ -t s

I'would like to reGuest you to kindly intimate us, what act-
ion iias .been taken by the State Board to ¢et retund of *he atore-
- said amount from the institution. Since, it has already been more

than a year and the institution has not refunded thn money, leaalw.
action may be initiated agyainst the institution to vt the tntal A
amou ‘releasgd, refunded with interest,

Yo .
" ‘This may be treated as Most Urgent.

Ny

W~ ZQCD&)'j Yours sincerely, Ry

W oty
C}ON*A\ ' (PARMINDER HIRA) . &

OPU) Smt. Suniti N. Kumar,
Chairman,

ij*7§ Utter Pradesh State Social Welfare
Advisory Boarad,

\&ﬁ%ixjjf pradesh. ;
-r";,\ . | )
v e |
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ﬁ' _ In the Central Administrative Tribunal Lucknow X
1 Bench, Lucknow 1 7

| ~X > A '
- R ER ANV T E IR C
Mise, Appllcation Ne........of 1991
Inre '

- . _ ?
: . Appllcatlon No. 230/§0(L)1990

;I Raj MOhw Singh L IE IR B BN . & 000 .(. ' EE R BN S I .Appll Cant
P ' VS . - ‘ !

@ The Central Social Welfare Board .........Respondents
? J; " Fixed 34,91

f ’ i

? / _—
4 Expedite Applicatién;- , ;

The applicant begs to submit as under;--:‘

l 1. That the aforesaid\applica%ion was giled %hallanWing
| the order dakte 2,5.90 by which was awarde? minor purnlipent.

b 2. That agalnst the aforesaid the applicant hus already been
ﬂ represented and consequently the some was withdrawn by
! the Board vide order No.F. 1-5/85=VC/369 dated 5:9.90

I
£ 3. That applicant moved on application for modlficatlon of
b the application with prayer that relief No 1 may be

'ﬁ " deleted from the appllcatlon. ]

* 4. That the application of the applicant 1slpending for
admission and the dated 3¢4.91 is fixed for orders.

L 5. That the matter is very urgent as promot%ons are golng
to be mode to tht next higker post and 1f the relief was
not granted the applicant will not be considered for '
next promotion. - _ 1

£

Prayer o :

j: 1$\c“ Wherefore it is most respectfully prayéé that the
:ﬂég Hon'ble Tribunal may be pleased to direct the office to list
the case in the month of Feb,1991 for adm1s51on and order

t
ﬁ in the intrest of Jjustice.

|
ih Liclomg €0 : (P N. Gupta)
‘ - Ad ocate

Jl F—. i .
- M-8 %4l . Council for applicant

|
|
|
|
P | | |
' . i

- i
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In the Central Administrotive Tribunal Lucknow
Bmwh,nmmww /

VA

q

~ oo
M. € JVa Tl IQl &
Hise. Application ﬂo........of 1991
Inre
230/90(L)199o

Applicatian No.

Raa MOhﬁn Singh ...'00.....0.!.0‘..!..QOOQCOAppiicmt
Vs.

The Central Social Welfare Board .........Respgndents
|  Fixed 3.k.91

i

Expedite Applicetion;~ .
The applicant bogs to submit as under;- 'jv

1.\,That the aforesaid applicatf“n vas QIled‘challanging
the order date 2.5.90 by which was awardéd minor pqrnisment.

4
b
¥
!
i
l

2. That ageinst the aforesald the applicant has already been

represented end conseguently the some was withdrawmn by
the Board vide order No.F.1-5/85-VC/369/dated 5.9.90

%, That applicant moved cn application foq,modification of
the application with prayer that relief No.1 may be

deleted from the application.
4, That the application of the applicant is pending for

admission end the dated 3.4.91 is fix#d;for orders.

5, That the matter is very urgent as promotions are going
to be mode to the next higher post and if the relief was

not grantea the applicant will not bé considered for

next promotion. - »
. e

Prayer !

' Vherefore it is most. respectfully g}ayed that - the
Hon'ble Tribunal may be pleased to dirget the office to list
the casc in the month of Feb,1391 for idmission and order

in the introst of justice.
(P.N. Gupta)
Advocate
c§unc11 for applicont
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- CENTRAL ADMINISTRATIVE TRIBUNAL '

@IRCUIT BENCH 3 LUCKNOW u » {&C\

o

0.A. No 230 of 1990, oY

Shri Raj Mohan Singheecepecesse Applicant.
Versus.

Union of India & Others (eeese Respondents.

-Neu‘ P '(5« Gelin. A
Dated 3.4.91 1w TGN Gl ST
Heard the learned counsel for the applicant.
M.P NO. 58/910

This is an application for modification of

the original ap.lication No. 230/90,
The applicant submits ghat the respohdengﬁ

has withdrawn the punishment order dt.2=5«90 which is

one of the reliefs sought in the original apylication.
In our view, this is the main griévance and the

/’9\._/?*\

,/fzgonsequential relief, sought by him in para 9{ii) of e

ﬁ’..‘t Ty,
0, e~ (ginal application should follow agtomatically

/.

va'(

/N -agprovﬁéég they were O¥iginally denied to him due to the
nent order than in force. in view of this, the

] <
; v :
prcpriate cauge of action for the applicant i

N pprcach the Department and request for reconsideration

of his case relating to confirmmation and crossing of

Efficiency Bar. The learned counsel for the applicant

!

ssys that he would like to with@raw this original

application ag also’the application for modification

Ci;»JD Q\,J of the original application. In the circumstances, we

diemiss the original apylication as withdrawn.

J .M, S W
Sa/=- SQ=

««True_Copyis.
Section jﬁcer

M. P
Centra. Auministrative Tribunad
Cricuit Bench

LUCKNOW



[}
To,
The D.R.
Central Administrative Tribunal
Lucknow.

Sub:- Change of address regarding.

H

Sir,

I have submitted.®n writ application which
file No. is OA 230/90. In this connection it is
requested that the previous address of Céntral
Social welfare Board has been change. The New

address is as under for your information and further
i

necessary action:;

Chairman,
Central Social Welfare Board

B-12, Tara Cresent Building
Institutional Area, South of IIT
New Delhi. ‘

S
/

Thanking you
' Yours faithfull

(Raj Mohan Singh)
Applicant



